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13,u:9 ». -««ffiicrovave Project, - -
e -
HUSLASE 9

Central Administrative Tr ibunal
Principal Bench, Neu Delhi,

0.Ae No, 2401/91, 1114/02, 1846/22, 283/92,
3219/92, 3232/92, 6/93, 104/93,
338/93 & 709/93,

New Delhi this the 25th Day of April, 1994,

Hon'ble Mr, Justice S,K, Dhaon, Vice-Chairman(Jd)
Hon'ble Mr, B,N, Dhoundiyal, Memher(RA) ‘

DA-2401/91
Shri Chet Ram,

S/e Shri Punna,
.sB/c R.Block, Rajender Nagar, B

Y

- . e ey

“Sdeu Delhi, “applicent

(By advocate Ms, Bharti Sharma, oroxy counsel for
Mrs, Rani Chhabra)

ver sus

1. Union of India,
through its Secretary,
Mini stry of Communications,
Oeptt., of Telecommunication,
Neuw Delhi,

2, Secretary,
Deott, of Telecommunication,
Sanchar Bhawan,
" New Delhi,

3. The General Manager,
Telecommunication Project,
Deptt, of Telecom,

Neu Delhi,

4, Ascistant Engineer,
Coaxical Equipment Installation,
Kidwuai Bhauan,

Ney Delhi Ressondent o

D£é114z92

Shri Mohan Lal,

R/o 1661' B:_ubU Park,

Kotla Muwbar akpur,

Neu Delhi- 110003, Applicant

(By advocate Ms, Bharti Sharma, pr
Mre, Rani Chhabra) » PToxy counsel for

versus

1« Union of India,
through ite Secretary,
Minietry of Communications,
Deptt, of Telecommunication.
Neu Delhi,
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2, Sub Divisional Offjicer,

Telejraphe, 4
Bulandehahr, Respondent s
OA- 184 6/°92

1. Sh, Jagannath Shukla,
S/o Sh, Ram Milan Shukla,
R/o 561 Moj Pur, Shahdra,
Delhi,

2, Sh, Guru Prasad,
S’0c Sh, Ram Khilauan,
B-480, Krishan Nagar,

Delhi,
3. &b, Kunendsrpal Singh, :
Bl Sh, - Rahub ir, - o e e
-R/e 5, Mej Pur, s

Shahdhra, Delhi,

4, Sh, Lumbari,
S/o Sh, Bisran, -
R/o 1668,B8abu Park, ~
Ko tl amubar akpur,
New NDelhi,

5. Sh, Buddha Ram,
S/o Sh, Badri,
R/e Chuki No, 25,
Sunder Nagar,
Neu Delhi,

6. Sh, Shasha Ram,
s/o Sh, Badri,
R/o 165, Pradesp Nagar,
Paharganji,
New Delhi,

7. Sh, Munni Lal, : 3
s’c Sh., Ram Badal,
R/e 5135, Main Bazar,
Paharganj, :
Neuv Delhi, Anplicants

(By advocate Ms, Bherti Sharmaz, proxy ccunsel for
Mr s, Rani Chhabra) '

versus

1, Union of Indis,
through its Secretary,
ministry of Communications,
Deptt. of Telecommunication,
Neu Delhi,

2, Chief General Manager (Project),
Sanchar Bhawan,
Neuw Delhi, . &

3, Divisional Engineer Telecom,

Coaxical Cahle Construction,
285, Master Tara Singh Najer,

Jallandhar,




4, Divisional Engineesr Telecom,
Ambala Cantt,

S. Asstt, Enginger Telecon, fV%
Coaxical Cable Construction,
Ambala Cantt,
Punjab, Ressondente

O0A-2483/92

3h, Daya Shankar,

S/0 Sh, Laxmi Narain,

R/o 92, Lakshmi{ Nagar, '

Nev Delhi, Applicant

(By advocate M, Bharti Sharma, prexy counsel for

Ty T - .

. “M i 5.
“rfgﬁ{. RS versus

1« Union of India,
through 1its Secretary,
Minietry of Communication,
Dentt, of Telecommunication,
Sanchar Bhauan,
New Delhi,

2, Assistant Engineer,
Coaxical Cable Construction,
285, Master Tara 5i “gh Najgar,
Jallandhar, Respondent

0A-3219/92

Shri Ved Prakash Sharma,

S/o Shri Dileram,

R/c 1228, Pratap Nager,

Paharganj, '

Nev Delhi, Adol icant

(8y advocate Me. Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

Vversus

1« Unign of India,
through its Secretary,
Minietry of Communication.
Deptt, of Tolecommunication,
Sancher Bhawan,
Neu Delhj,

2, Sub Divieional Of ficer,
Phonas—ll.

Meerut, Raspondentg

0A-3232/92

Shri Prem Gir{, '
S/o Shri Oaya Chand, :

R/o A-Block, 251, Sarojinig Najar,

New Delhi, Appl fcant

. (By advocate Ms, Bharti Sharma, proxy Counsel for
a

Mre, Rani Chhabr )

Vversus
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1, Union of India, _
through its Secretary, \i’

ministry of Communication,
Deptt, of Telecommunication,
Sanchar Bhauan,

Neuv Delhi,

2. Sub Divisional Officer,
Teleqgranhs,
Mesrut,

3., 5,0.C, Telegraphs,
Baraut,

4, iccounte Officer,
Telecom Eng.Bivision,
Saharanour?up). Respondent s,

i T, R ‘.Z_
OA-64/93 “A"th‘*'** o T T - _-w;;~ﬁ"“$‘ )
N ;:‘?'.

‘ BT P8
sh, Ajay Kumar Singh, ‘
s/o Sh, Vishwanath Sinah,

"P/o 1/250 K,Puri, P

Nev Delhi, Applicent

(By advocate Ms, Bharti Sharma, proxy counsel for
fr ¢, Rani Chhabra)

versue

1, Union of Indiz,
throunh its Secretary,
Ministry of Communication,
Deptt, of Tel ecommuniczation,
New Delhi,

2, Asstt,Enginser Telecom,
Coaxical Cable Construction,
385, Mzeter Tara Singh Nagar,
allund har (Punjab) ' - Resoondente @

DA-104/93 : -

shri Jazis Rem,
s/e Shri Sumeshar,
R/o Raghubir Najgzr,
8-111 12% Gang,

House No.,478,
Neuw Delhi, . Applicant

(By advocate Ms. Bharti Sharma, proxy counsel for
M s, Rani Chhabra) |

ver sus

4, Union of India,
through its Secretary,
Ministry of rommunicaticn,
Deptt. of Tel ecommunication,
sanchar Bhauvan,
New Del hi,

2, Assistant Engineer,

Coaxical Cable Construction,
Jaldundhar, Respondents

b




QA-338/93

. Sh. Shri Chand, v\
S/o Sh, Bhajju Ram,
R/e 128 Moj Pur,
Shahdhara,

2, Shri Raja Ram,
S/e Shri Panna Lal,
R/o 16,258 Barsati,
Lodi Coleny,
New Delh{, Applicants

(By advocate Ms, Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

versus
s LS R S A O -
;gﬁ 1. Unien of India,i.: - %gr :
- through its Secre'tery, .

Ministry of Communication,
Department of Telecommnication,
Sanchar Bhawan, Neu Delhi,

2. S.,0,P, Phones, Meerut,

3. Assistant Engineer Phones,
Meerut,

4, Divisional Engineer Administration,
Of fice District Telephcne Manager,
Meerut Cantt,, Baraut,

5. Sub Divisional Of Picer Phenes 1,
X 8ar Exchangje, Delhi Rqad,ﬂeerut. Respondent s

0A-708/93

1. Kanc han, ,

‘ 5/0 Sh, Shiv Avtar, 4
R/e 1226, Pratan Nagar,
Pahaf Sanj, Neu Delhi,

2, Sh, Keshan,
S/o Shri Sunder,
R/e 1226, Pratap Nagar, .
Pahar Ganj,Ney Delhi,

3. Sh, Ram Lakhan,
S/o Sh, Mahadev,
R/o 1226, Pratap Nagar, .
Pahar Ganj,Neu Delhi, Applicants

(By advocate Ms, Bhafti Sharma, proxy counsel for
Mrs, Rani Chhabra)

versus

1. Union of India,
through its Secretary,
Ministry of Communication,
Deott., of Tolecommunicaticn,

Sanchar Bhauwan,
New Delh,
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2, Assistant Enginesr,
Tel econ Preject, .
R.S. 10 Safdarjung Enclave, -

Neu Delh{, Respdndent »

. ORDER(D%AL)
deliver ed by Hon'ble mr, Justice S, K, Dhaon,Vice-Chairman

In this bunch of the O.As,, the facts ars similar
and the controversy raised is the sames, Thoy;have hoan
‘_.._..a-"-a e - .

heard toget M -and, Eharufore. thayuﬁ?i bnin iapoaed of

by a commen Judgement ,

The applicants in these cases allege that from o
1986 to 1988 they render ed 88rvice to the Fespondents
@8 Casual workers, Their services were terminated in
order te nive ef fect to the Circular dated 22,4,1987%,
They have prayed in sach of these 0, As. that the orders
terminating their s8rvices may be ouashed, They have
further prayed that the reodondents may be directed te

ra-engane them in service,

_ L .
y These applications appear to &s highly belated, A

Therefore, they.are baing dismissed az barred by }imitatien,

Like any othor citizen of this country, each ¢f

9 the applicanty is entitled to be considered for & fresh
aspeintment en mer its and 1n\accordance with lgu if ha
or the is otheruise eligible, Ue have no doubt.that the
respondents ehall consider their Cases if and uhen they
feel the nacessity of engaging fresh casual labourers thereby
conforming to the mandate of Afticles 14,16 and 21 of the
Con;titution.

Uith these vbesrvations, these applications ara
dismissed

N . No costs,
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